
ORISSA HIGH COURT; CUTTACK

SALE NOTICE

No. :}j} IDtd {6/01/'1
Sealed Tenders in plain papers from the Intending bidders are invited for sale

of 44 nos. damaged bicycles of this Court on "as is where is" basis lying in the Orissa

High Court Central Store at Cantonment Road, Cuttack. The Sealed Tenders will be

received latest by 03:00 PM on 28.01.2019 and will be opened at 03:30 PM on the

same day in presence of the available Tenderers or their authorized agent. The

Bidders should superscribe the words "OFFERFORSALEOF44 NOS.OLD, DAMAGED

BICYCLES"on the sealed cover. The bidders are required to deposit non refundable

tender cost of Rs.200/- (Rupees Two hundred) only in shape of Demand Draft

drawn on any Nationalized Bank located in India, in favour of "The Registrar(Judicial),

Orissa High Court, Cuttack" payable at Cuttack.

All the damaged bicycles will be sold in a single lot to the highest bidder.

The intending bidders may inspect all the damaged bicycles available for

auction sale during the Office Hours either on dtd 21.01.2019 or dtd 22.01.2019

after taking prior permission of the concerned authority before submission of their

Tender Papers.

For detail Terms and conditions of the Tender, the Bidders are requested to

visit Court's Office Notice Board or log on to OHC website(www.orissa

highcourt.nic.in).

The Authority reserves the right to accept or reject any or all Tenders without

assigning any reason thereof. Q
IbIO)jJ'1

Assistant Regi r (AdlTin,.)
Orissa High Court

Memo No. 7'1YC~)dtd

Copyforwarded to :-

1. Notice Board
/2. Technical Director, NIC,Orissa High Court for uploading in OHCwebsite.

. .C\~\()I/I,,\
Assistant Registrar (Adhln.

Orissa High Court



TERMS AND CONDITIONS FOR SALE OF 44 NOS. OLD, DAMAGED BICYCLES OF THIS COURT.

1. The Tender must be sealed and accompanied with an EARNEST MONEY (refundable)
of Rs. 500/- (Rupees Five Hundred) only in shape of Demand Drafts in favour of "The
Registrar (Judicial), Orissa High Court, Cuttack" payable at SBI Main Branch, Cuttack.

2. The Tenders not sealed or not accompanied with EMD or received after due date and
time will be summarily rejected. The Bidders should superscribe the words "OFFER
FOR SALE OF 44 NOS. OLD AND DAMAGED BICYCLES" on the sealed cover.

3. The sealed tender should be submitted latest by 03:00 PM on 28.01.2019
addressed to the undersigned.

4. The received sealed tenders will be opened on 28.01.2019 at 03:30 PM in presence
of the available tenderers or their authorized agents.

5. The total upset price of 44 nos. damaged bicycles has been fixed at Rs. 23,200/-
(Rupees Twenty three thousand two hundred) only.

6. The intending Bidders may inspect all the articles available for auction sale during
the office hours of either dt 21.01.2019 or dt 22.01.2019 after taking prior
permission of the concerned authority before submission of their tender papers.

7. The Bidders are required to offer their lumpsum price for all th 44 nos. old, damaged
bicycles in a lot.

8. The offered purchase price should be written clearly, both in figures and words.
9. The successful bidder is liable to pay GST @5% extra on the bidding amount.
10. The successful bidder shall deposit 25% of the bid amount in Cash on the spot after

completion of the bid and the balance 75% of the bid amount by Cash/Demand
Draft/Pay Order in favour of "The Registrar (Judicial), Orissa High Court, Cuttack"
within 7 days from the date of finalization of the bid in "Store & Purchase Section" of
the Court.

11.The GST amount shall also be deposited by the successful bidder in shape of
Treasury Challan and the challan receipt is to be submitted in the aforesaid section
before removing the sold articles from the stipulated place. In case of non-payment
of full amount within the stipulated time, the Earnest Money amount alongwith 25%
of the bid amount shall be forfeited and the aforesaid damaged bicycles will be put to
fresh auction.

12. The sold bicycles are to be removed from the site by the successful bidder within 05
days from the date of full payment.

13.The successful bidder shall take away the items on his own risk & cost, and he shall
be responsible for safe and appropriate disposal of the items. If any damage or
otherwise is caused to the bicycles by any means during or after the stipulated
period, no claim on this account will be entertained.

14.ln case the sold bicycles are not removed within the stipulated time, a ground rent @
1% of the bid amount shall be charged per day till removal of the articles. Where the
ground rate so charged exceeds the offered price deposited, the Bidder/Party shall



cease to have any right on the said articles. The amount deposited by the bidder shall
be adjusted towards the ground rent and the articles shall become absolute property
of the Court free from all encumbrances and will be put to fresh auction.

15.The Court reserves the right to accept or reject any or all the offers of tenders without
assigning reasons thereof.

16.No complaint or rejection, if any, after finalization of the Tender will be accepted.
17.The EMD of the unsuccessful bidders shall be released without interest after

successful bidder takes possession of the damaged bicycles.
18.ln case of any dispute, the decision of the Court shall be final and binding on all

parties.
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